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[Shri S. M. Banerjee]

is over. After all, resignation is the
manifestation of anger.

Mr. Speaker: I will ask him.

Shri Shree Narain (Bansi): Any
member can resign at his will. The
Government has no business with
that.

Mr. Speaker: Mr, Krishnamoorthy
Rao.

12.47 hrs.
COMMITTEE OF PRIVILEGES

FLEVENTH REPORT

Shri Krishnamoorthy Rao (Shi-
moga): I present the Eleventh Re-
port of the Committee of Privileges.

oft Ay fwd () :© ATER 9T
AT W AT | qE A 110 W
Afdad w2 A gk gma oW
£ 3w ™ wHA YA AW AAPH
g wmg Wy F7 & ) 9@ F Q@ IR
£

weqw WA 99 IE A ferews
Hfsg

Wt wy fowd : ag A # g

woW WEEA A I o A
Afsw 7

sft vy fema - qg Aifew A g
A T O § 7 farraa § e w9
FqEogn T ..., (voEAwm)
Hoxw fre K@ I ST E 158 &
ot ¥ fam @

wenw wpYew : fwew qg fomd;
snq sgd § i gm &) Jwfee fn o,
e anom Wom s | ¥ oawn foamw
frasr Qw23 1 K em N 3@
@ aw § Wy R g & Jwfe
8 FT g |

ot Wy fwmA : f@ W wEEAR
foequft oY 4% gt @ 1 ag @1 Frowy

NOVEMBER 30, 1966

Comm. Report 6318

& fawda @ weqw wEiww 1 & ww AT
s e it AR &ie ST g

N W (ArOMA) : A 7w fedT
T W@ otherwise it is not a
complete report.

=t 7y femad : werw wEEE, W
303 fraw g &ifsy

WERW wgaY g Afew 3 ify

ot wy fod ;- & Afew } gm
e ag AT AT ANT § 1 303 #T
(4) =m0 3§

“(4) Any member of the Select
Committee may record a
minute of dissent on any mat-
ter or matters connected with
the Bill or dealt with in the
report.

“(5) A minute of dissent shall be
couched in temperate and
decorous language and shall
not refer to any discussion in
the Select Committee nor cast
aspersion on the Committee.

“(8) If in the opinion of the
Speaker a minute of dissent
contains words, phrases or
expressions which are un-
parliamentary or otherwise
in appropriate, he may order
such words, phrases or ex-
pressions to be expunged
from the minute of dissent.”
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“If, in the opinion of the Chair-

man, a minute of dissent contains
words, phrases or expressions
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which are unparliamentary, irre-
levant or otherwise inappropriate,
he may order such words, phrases
or expressions to be expunged
from the minute of dissent.”
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Shri Ramga (Chittoor): What is
the actua) position? Was any minute

of dissent submitted to this report of
the Privileges Committee?

Mr. Speaker: T do not know; so,
1 cannot say.
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Shri Kapur Singh (Ludhiana): The

House is entitled to know this simple

truth that a note of dissent was given
and 1t is being excluded on the novel
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ground now that in the Privileges
Committee, no note of dissent can
be given at all. And when it is asked
why no note of dissent can be given,
the argument advanceq is that it is
not specifically said in the rules.
Every democratic process has as one
of its postulates this postulate that
there might be difference of opinion.
Now, to say that there is no specific
provision in the rules for a note of
dissent in so far as the Committee of
Privileges is concerned is the type of
argument which has never been ad-
vanced in the forum of any democra-
tic assembly. This is the point which
the House is entitled to know.

Mr. Speaker: This is the point, and I
have followed it. But what decision
can I give at this moment when it is
just being laid on the Table of the
House?

Shri Ranga; The Chairman of the
Privileges Committee is here and he
can be asked.

Mr. Speaker: The report is being
laid on the Table of the House. I
have told the hon. Member that he
can ask for a discussion on this parti-
cular point, and he can ask that time
should be allotted for a discussion on
this so that he can discuss it, criticise
it and then the House can take that
decision.

Shrimati Renu Chakravartty (Bar-
rackpore): This matter should be
resolved. . ..

Mr. Speaker: I do not know whe-
ther there was any minute of dis-
sent.

Shrimati Renu Chakravartty: There
was a minute of dissent, We all
know it.

Is it not within the rights of Par-
liament to ask the chairman of this
committee who has just laid the re-
port on the Table of the House whe-
ther there was any minute of dissent
and if so, why he has not included it
in the report?
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Mr, Speaker: Would the chairman
of the Privileges Committee enlighten
the House as to what the position is?

Shri Krishnamoorthy Rao: There is
no provision in the rules connected
with the Privileges Committee for
any note of dissent to be given. Of
course, Shri Kapur Singh had given
a note of dissent, and the Committee
then decided on the 7th November,
1966 as follows:

“The Committee further decid-
ed that it was not necessary to
call Shri Madhu Limaye again
before the Committec to hear him
on the matter. The Commitiee
also decided that Sardar Kapur
Singh's letter referred to above
need not be appended to the re-
port of the committee, as urged
by him.”

It is according to this decision of
the commitiee that il has not been
included.

Shri Hari Vishnu Kamath: I would
make a request that if you hold that
this decision was in order, which I
hope you will not, but even it you do
s0, I would only request that Members
who are desirous of studying or per-
using or having a look at the minute
of dissent which was later not allow-
ed to be included in the report by
the chairman of the committee, may
be allowed to do so in your Chamber,
at least whoever is anxious to read
or peruse it, may be allowed to do so
in your Chamber.

Mr. Speaker: I shall allow that.

Shrimati Renu Chakravartty: It is
a point of principle that we have got
to understand. I know that a minute
of dissent is allowed in the Select Com-
mittees and we are all allowed to
append our minute of dissent.

There are two other very important
committees, namely . the Public
Accounts Committee and the Estimates
Committee - where also thig question
has come up of a minute of dissent
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being given. You will remember that
when Shri S, A. Dange was one of the
Members of the Estimates Committee
this question had come up. At that
time that committee also decided that
there would be no minute of dissent.
Now, again, in another committee,
the same question has again been
raised, namely, whether a Member
can be deprived of his right of dissent
and to give a note of dissent to a
report of a committee of the House,

This is a very important point which
the House has to decide or the Rules
Committee has to decide and we have
to be very specific in this regard
because, after all, in a democracy, one
of the essential principles is that every
Mcmber, even a Member belonging to
a minority, has the right to give a
minute of dissent.....

Mr. Speaker: That I have conced-
ed already. ...
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Mr. Speaker: I cannot now refuse
to allow the Report to be laid on the
Table of the House. Is there any rule
under which I can do so?

Shri S. M. Banerjee (Kanpur): We
are not saying that. You may kindly
hear me. Last time also this question
was raised. When this report was
going to be laid on the Table of the
House, we were told or rather inform-
ed that this report also did not contain
any note of dissent. As far as we
know, the note of dissent was couched
neither in any intemperate language
nor in any indecorous language.

Mr. Speaker: May 1 ask Shri S. M.
Banerjee whether I have the power
to refuse it or to reject it and say
it cannot be laid on the Table of the
House?
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Shri Nambiar (Tiruchurapalli):
We would request you to see that the
report is placed in full. Now. we
have not been given a complete re-
port, because the note of dissent is
missing. So, we are asking you to see
that the full report with the minute
of dissent is laid on the Table of the
House.
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PUBLIC ACCOUNTS COMMITTEE
SIXTY-FOURTH REPORT

Shri Morarka (Jhunjhunu): I beg
to present the Sixty-fourth Report of
the Public Accounts Committee on
Para 116 of Audit Report (Civil), 1966
relating to the Department of Supply
ang Technical Development regarding
purchase of defective tyres.
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RE: REPORT OF PRIVILEGE
COMMITTEE

Shri Hari Vishnu Kamath (Hoshan-
gabad): There were two other issues
which had been referred to the Privi-
leges Committee. One was with re-
gard to The Statesman. Are those
reports going to be presented to the
House during this session?

Shri Krishnamoorthy Rao (Shi-
moga): Yes, I expect to place two
reports before the House tomorrow.

Shri Harli Vishnu Kamath: Where
is the time for the discussion of those
reports?

Mr. Speaker: Thai cannot be help
ed.

12.58 hrs.

PETITION RE. COPPER AND ZINC
QUOTAS TO CERTAIN MANUFAC-
TURERS
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Shri S. M. Banerjee (Kanpur): May
I make one submission in this con-
nection?

Mr. Speaker: The petition has been
presented already, 1 cannot allow
any discussion on it now.

Shr{ S. M. Banerjee: I know that
the petition has been presented. But
many a time we do not know what is
happening to these petitions,

Mr. Speaker: I cannot take up that
petition now and open out a discussion
on that.

12,58 hrs.

STATEMENT RE: TALKS BETWEEN

PRESIDENT OF CZECHOSLOVAKIA

AND PRIME MINISTER OF INDIA
The Minister of External Affairs

(Shri M. C. Chagla): The statement





